IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 2310 OF 2011
(@ SPECI AL LEAVE PETI TI ON(CRL. ) NO. 3752 OF 2011)

KRI SHNANAN MENON ... APPELLANT
VERSUS
SANHEETA VED ... RESPONDENT
ORDER
1. Leave granted.
2. Heard | earned counsel for the parties.
3. Pursuant to the directions of this Court on 5t" Decenber,

2011, the appellant has deposited a sum of Rs.35 lacs before the
Regi stry of this Court.

4. Learned counsel appearing for the respondent, on
i nstructions, would submt that the aforesaid anmobunt, as deposited,
is towards full and final settlenent of all the dues payable by the
appellant to the respondent. He further submts that he is willing
to wthdraw the anobunt, as deposited by the appellant before the
Regi stry of this Court.

5. The Registry is now directed to prepare a cheque in the
nane of the respondent for a sumof Rs.35 lacs and hand it over to
the respondent/counsel for respondent within 15 days' tine from

t oday.
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6. In view of the orders passed by us today, the conviction

and sentence, inposed by the H gh Court, is accordingly set aside.

Wth these observations, the appeal is disposed of.

Ordered accordi ngly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRANMAULI KR. PRASAD)

NEW DELHI ;
DECEMBER 13, 2011



